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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original ApplicaƟon No. 622/2024 

IN THE MATTER OF:- 

Varun GulaƟ                                                                                                                  

                                                                                                                 …Applicant 

Versus 

State of Haryana & Ors.                  

                                                                                                          …Respondent(s) 

WriƩen Submission on Behalf of Respondent                                                          

Namely M/s Supreme Fashions, M/s Denim Art & M/s Shivam Enterprises  

 

MOST RESEPCTFULLY SHOWETH: 

 

1. That the present OA is filed by the original Applicant seeking 
direcƟons regarding the alleged inadequacy and 
mismanagement of the Common Effluent Treatment Plant 
(CETP) at Barhi Industrial Area, Sonipat, which serves 
approximately 900 industries. The Applicant, in the OA, 
contends that the effluent generated exceeds the CETP’s 
capacity, leading to its improper funcƟoning. It is further 
alleged that due to inadequate maintenance, industrial 
effluents bypass the treatment process and are discharged 
into Drain No. 6, ulƟmately polluƟng the River Yamuna. 

 

2. That in the OA, the Applicant has prayed for recovery of 
Environmental CompensaƟon from HSIIDC Barhi, Sonepat for 
allegedly violaƟng environmental norms by directly 
discharging pollutants into Drain No. 6. AddiƟonally, he has 
sought prosecuƟon of erring officers of HSIIDC Barhi 
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responsible for the operaƟon of the CETP and prays for 
upgradaƟon and capacity enhancement of the CETP to 
adequately treat industrial effluents. The Applicant had 
requested that the Barhi Industrial Area be shut down unƟl 
the CETP is upgraded and modified, along with any other 
necessary orders that may be deemed appropriate by this 
Hon’ble Tribunal. 

3. That the above-named respondent is a part of 113 industries 

impleaded in the OA by this Hon’ble Tribunal. The respondent 

has a direct and substanƟal interest in the outcome of these 

proceedings. 

 

BRIEF BACKGROUND OF THE ISSUE: 

 

4. That the industrial area of Barhi, Sonepat, has been developed 

as a hub for various types of industries, contribuƟng 

significantly to economic growth, employment, and industrial 

advancement. The industries operaƟng in this region have 

always endeavored to comply with environmental norms and 

regulaƟons as prescribed by the authoriƟes. 

 

5. That in furtherance of compliance with environmental 

standards, the industries collecƟvely rely on the Common 

Effluent Treatment Plant (CETP) at Barhi, which is managed 

and operated by the Haryana State Industrial & Infrastructure 

Development CorporaƟon (HSIIDC). The CETP is responsible 

for the treatment of industrial effluent in accordance with the 

prescribed norms. 
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6. That upon considering these allegaƟons, the Hon’ble Tribunal, 

vide its order dated 28.05.2024, consƟtuted a Joint 

CommiƩee comprising representaƟves from the Central 

PolluƟon Control Board (CPCB) and Haryana State PolluƟon 

Control Board (HSPCB) to conduct an invesƟgaƟon and submit 

a factual report regarding the operaƟon of CETP and 

compliance by the industries in the area. The Tribunal also 

directed the Joint CommiƩee to collect samples from the 

CETP discharge point, Drain No. 6, and the locaƟon where 

Drain No. 6 meets River Yamuna, to ascertain any potenƟal 

polluƟon. 

 

7. That in pursuance of these proceedings, the Joint CommiƩee 

carried out an inspecƟon of the industries in July/August 

2024, which is currently being disputed. Theis commiƩee 

allegedly evaluated the compliance of industries with 

environmental norms and the adequacy of their effluent 

treatment mechanisms. Based on the findings of these 

inspecƟons and the report of the Joint CommiƩee, the HSPCB 

issued Show Cause NoƟces to various industries, and the 

respondent who is filling the wriƩen statement is receipt of 

showcase noƟce  direcƟng them to explain why their 

operaƟons should not be shut down for alleged violaƟons of 

environmental norms. 

A Copy of show cause noƟce issued by HSPCB is annexed as 

Annexure No. A (Colly)  
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8. That the respondent herein filling this wriƩen statement gave 

their reply to the show cause noƟce issued by HSPCB Ɵmely 

and staƟng that the said show cause noƟce should  be 

withdrawn. 

 A copy of Ɵme bound reply submiƩed by the respondent to the 

Show cause noƟce issued by HSPCB is annexed as Annexure 

No. B (Colly).  

 

9. That the Joint CommiƩee submiƩed its report on 03.01.2025, 

idenƟfying  94 industries as allegedly non-compliant on 

various grounds, including operaƟonal deficiencies in Primary 

Effluent Treatment Plants (PETPs), alleged diluƟon of 

effluents, and concerns regarding the bypassing of industrial 

discharges into stormwater systems. The report further 

idenƟfied 13 industries as compliant, demonstraƟng 

adherence to prescribed environmental norms. 

 

10. That thereaŌer, the Hon’ble Tribunal, vide its order dated 

08.01.2025, impleaded 113 industries as Respondents in the 

ongoing proceedings and directed them to file their 

respecƟve replies within three weeks from the receipt of 

noƟce.  

  

11. That the respondent submits that they have been in 

compliance with environmental norms and have taken 

significant steps towards sustainability. However, the report of 

the Joint CommiƩee has generalized the compliance status of 
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industries without differenƟaƟng between compliant and 

non-compliant units, thereby leading to an unjusƟfied 

categorizaƟon. 

 

12. That considering the direct impact of these proceedings on 

the industry that is the respondent. 

 

13. That despite their best efforts, some industries have been 

wrongly categorized as non-compliant due to circumstances 

beyond their control, parƟcularly due to the under-capacity 

and operaƟonal inefficiencies and underuƟlisaƟon of the 

CETP. The Joint CommiƩee Report itself highlights that the 10-

MLD CETP is operaƟng at only 40% of its design capacity, while 

the 16-MLD CETP is funcƟoning at approximately 80% of its 

design capacity, both due to the unavailability of trade 

effluent. This clearly demonstrates that the issue is not one of 

overcapacity but underuƟlizaƟon, further reinforcing that the 

trade effluent generated by industries remains well within the 

CETP’s designed capacity.  

 

14. That the primary issue and the allegaƟons in the OA were not 

qua the industries themselves, but rather with the 

infrastructural shortcomings of the CETP, which has been 

unable to keep funcƟon opƟmally despite sufficient capacity 

to handle the exisƟng industrial effluent load and increasing 

industrial acƟvity in the region. That the respondent ensuring 
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sustainable industrial operaƟons while adhering to prescribed 

environmental norms. 

 

15. That the present OA, while raising concerns regarding 

environmental compliance, does not fully account for the 

industries  for conƟnuous efforts to adhere to environmental 

norms.  

 

THE SCOPE OF THE OA HAS BEEN BROADENED BY THE JOINT 

COMMITTEE REPORT 

 

16. That the primary issue raised in the OA is regarding the under-

capacity and improper funcƟoning of the Common Effluent 

Treatment Plant (CETP) at Barhi Industrial Area, Sonepat, 

which are maintained by HSIIDC. However, based on certain 

observaƟons made during sampling and inspecƟon in August 

2024, the scope of the Joint CommiƩee’s invesƟgaƟon was 

expanded beyond the original plea, resulƟng in the inclusion 

of mulƟple compliant industries. 

 

RESPONSIBILITY FOR CETP LIES WITH HSIIDC 

 

17. That the primary responsibility for the operaƟon, 

maintenance, and augmentaƟon of the CETP lies with the 

Haryana State Industrial & Infrastructure Development 

CorporaƟon (HSIIDC). The CETP is a centralized facility meant 

to handle the industrial effluents from all units in the Barhi 

Industrial Area.  
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18. That any issues qua the CETP operaƟon are the responsibility 

of HSIIDC, and individual industries cannot be held liable for 

any systemic failure beyond their control. The Applicant’s 

allegaƟons regarding the funcƟoning of the CETP to handle 

the effluents effecƟvely should be addressed by HSIIDC, not 

by individual industries. 

 

19. That the respondent, submits that the conclusions drawn in 

the Joint CommiƩee Report dated 03.01.2025 require further 

examinaƟon, as adherence to standard procedures for sample 

collecƟon is essenƟal to ensure reliability, accuracy and 

transparency. As per Rule 8(4) of the Environment ProtecƟon 

Rules, 1986, mandates that upon receipt of the report of 

findings of the Government Analyst.  One copy of the report 

shall be provided to the person from whom the sample was 

taken. The second copy shall be retained by the officer for 

record purposes. The third copy shall be produced before the 

appropriate court in case of proceedings. 

 

20. That however, in blatant violaƟon of the said rule, no such 

report was ever provided to the respondent industry. This 

omission limits the ability of the industries to independently 

verify the findings and respond appropriately. Such lack of 

access to material findings raises concerns regarding the 

completeness and transparency of the evaluaƟon process. 
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21. That, moreover, the respondent industry were not afforded an 

opportunity to independently verify the samples, thereby 

violaƟng the doctrine of proporƟonality and the principles of 

natural jusƟce. The findings of the report therefore, warrant 

further scruƟny to ensure a balanced and fair assessment, 

without prejudice to any party involved. 

 

CETP UNDERUTILIZATION CONTRADICTS ORIGINAL 
ALLEGATION OF UNDERCAPACITY AND 
INDUSTRY NON-COMPLIANCE 

 

22. That the primary contention in the Original Application (OA) 

was regarding the alleged undercapacity and improper 

functioning of the Common Effluent Treatment Plants 

(CETPs) at Barhi Industrial Area, Sonipat. However, the Joint 

Committee Report dated 03.01.2025 contradicts this claim by 

highlighting that the CETPs in question are, in fact, 

underutilized rather than operating beyond their capacity. 

 

23. The Joint Committee Report specifies that the 10-MLD CETP 

is operating at only 40% of its design capacity due to the 

unavailability of trade effluent, while the 16-MLD CETP is 

functioning at approximately 80% of its design capacity for 

the same reason.  

 

24. That the conclusions drawn against the industries appear to be 

misplaced, as the underutilization of the CETPs indicates that 
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the trade effluent generated by the industries is well within the 

existing treatment capacity. Therefore, the inclusion of 

compliant industries in the proceedings, based on generalized 

allegations of non-compliance, is neither justified nor 

supported by the findings of the Joint Committee itself. It is 

speculative and not based on factual data.  

 

25. That the underutilization of CETPs necessitates a rational 

reassessment of the situation, emphasizing efficient operation 

and optimal utilization of existing infrastructure rather than 

attributing non-compliance to industries that are adhering to 

prescribed environmental norms. 

 

CETP INLET AND OUTLET ANALYSIS DEMONSTRATES 
TRIVIAL NON-COMPLIANCE BEYOND INDUSTRY 
CONTROL 

 

26. That as per the laboratory analysis results cited in the Joint 

Committee Report, the 10-MLD CETP inlet shows a TDS 

level of 2132 mg/L against the inlet standard of 2100 mg/L 

where as all the other parameters of inlet effluent was well 

within the prescribed norms. This reflects a marginal 

deviation of merely 1.5% in TDS level only , indicating that 

the industries connected to this CETP are largely in 

compliance with the stipulated discharge norms. Such minor 

non-compliance cannot be deemed substantial enough to 

warrant punitive action, especially when industries have 
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consistently demonstrated efforts towards environmental 

compliance. 

 

27. That in the case of the 16-MLD CETP, the TSS level at the 

inlet is 1852 mg/L, while the inlet standard is 1500 mg/L 

where as all the other parameters of inlet water was well 

within the prescribed norms. Despite this deviation, the 

laboratory results categorize the industries as compliant, 

further reinforcing that the marginal variation does not amount 

to any actionable non-compliance. Moreover, the non-

compliance observed at the CETP outlet is beyond the 

scope and control of individual industries, as their 

responsibility ends at the point of discharge into the CETP. 

 

28. That it is a well-established principle that an industry’s 

compliance with environmental norms is determined based on 

the quality of effluent discharged into the CETP. Since the 

Primary Treatment Plant (PETP) outlet of industries 

directly corresponds to the CETP inlet, the responsibility 

of industries ceases once the effluent meets inlet standards. 

Any non-compliance at the CETP outlet falls within the 

operational domain of the CETP management and cannot be 

attributed to individual industries. 

 

29. That the insignificant deviations observed in the laboratory 

analysis are well within permissible tolerance limits and do 

not justify punitive measures against compliant industries. The 

CETP itself is marked as compliant, further demonstrating 
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that the effluent received from industries does not pose any 

risk of environmental harm. 

 

30. That regulatory enforcement must adhere to the doctrine of 

proportionality, ensuring that minor deviations do not lead 

to disproportionate consequences, especially when 

industries have taken sufficient steps to ensure compliance 

with environmental discharge norms. 

 

31. That the respondent acknowledges the importance of 

environmental sustainability and compliance with statutory 

norms. It seeks to contribute posiƟvely to these proceedings 

by suggesƟng viable and pracƟcal soluƟons for effecƟve 

compliance by all industries, rather than a blanket imposiƟon 

of puniƟve measures on all industries, most of whom are in 

full compliance with regulaƟons. 

 

 

 

PRAYER 

That the effected parƟes/ answering respondents hereby most 

humbly pray that :- 

 

1.  in view of foregoing facts and circumstances, this Hon’ble 

Tribunal may graciously be pleased to delete the names of 

answering respondents in O.A No.622 of 2025 as the present 

O.A is in regards to CETP infrastructure maintained and 

developed by HSIIDC. 
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2. Pass any such order as this Hon’ble Tribunal may deem fit to 

secure the interest of jusƟce for which act of kindness the 

answering respondent parƟes as in dutybound shall forever 

pray. 

 

 

 

 
ADV VIKRAM SINGH & TUSHARIKA SHARMA 

SINGH AND ASSOCIATES 
ADVOCATE FOR THE DEFENDANT 

Ch-141, Lawyers Block-1,  
Delhi High Court, New Delhi 110001 

Email-advocatevikramsingh.office@gmail.com 
(M)7678486660  
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Ref. No. 

\ 

MOB: +91-9215653444 
~ +91-8950206141 

SHIVAM ENTERPRISES WE MADE QUALITY, NOT EXCUSES 

To 

The Regional Officer Haryana State Pollution Control Board Sonipat 

Subject: - Reply to Show Cause notice for Closure under section 33-A of water Act, 197 4, prosecution 
action under section. 43/44 of water Act 197 4, revocation of consent u/s 27 of the Water (Prevention & 
Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and Control of Pollution) Act,1981 
and imposing environmental compensation as per order dated 22.12.2021 . 

Respected Sir 

With reference to your letter no. HSPCB/SR/2024/1226 dt. 04.09.2024, received on 
12.09.2024, it is stated that we agree that the unit is involved in process of Washing of garments and 
moreover the unit was inspected by the concerned Field Officer Sh. Ravindar Yadav, AEE along with 
CPCB team on 07.08.2024. Though, our CTO is valid up to 30.09.2025. 
The samples for the inlet and outlet of ETP were collected by the concerned officer and after that 
sampling reports were released. In the reports it was found that the result of outlet of ETP has been 
found exceeding the prescribed limits i.e. 
Sr. No. Parameter Name Result M /I Limit M /I 60.81 49.67 26 

Sir, it is clarified that we were earlier using minimal amount of salt in the process, the salt has been 
reduced to major extent. Moreover, we have made self-testing report from NABL approved lab and 
the report were found in the prescribed limits. 
Sr. No. Parameter Name Result M /I Limit M /I SAR 16.4 26 

The test report certifies that the ETP is functioning well and the test report no. 
AEUSE/14092024/WV\//02 dt. 18.09.2024 is attached for reference. 
Furthermore, We have also deposited water testing fee amounting to Rs 2700/- Dt 25.09.2024 receipt 
enclosed. 

We have presented our true statements above and we will try our best to take due care to the 
environment. We request you to conduct a re-visit and re-sampling in the unit for collecting the 
sam.ples for analysis and we assure to not repeat the same. 
Thank you 

Yours faithfto, SHIVAM~ ~ PRISES ~ ~ J,l. For Shivam Enterprises J 

Authorised Signatory . PROP. 
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flSlfl ENVIRO LAB 
An ISO 9001 :2015, 14001 :2015, 45001 :2018, CPCB Govt. Approved Laboratory 

Branch Off.: 03, 1st Floor, Hotel SANAYA Complex, Slkka Colony, Delhl Road, Sonlpat-131001 (HR) 

Ph. No. : 9992999998, 9996996689 Emall : atservtces2100@gmall.com, lnfo@ataervlces.co.ln 

· Test Report 
I Report No.: AEL/SE/14092024/WW /02 I Reporting Date:18/ 09/ 2024 I 

Issued to: Sample I'd 
Date 

:AEL/SE/140924/WW/02 
: 14.09.2024 M/s Shivam Enterprises 

Period of testing 
Plot No.-274, HSIIDC Barhi, Phase-I. 

Sonipat - 131101, Hrayana 

: 14.09.2024 to 18.09.2024 

... 

SAMPLE PARTICULARS: 
Type of the Sample Treated Effluent Water Sample 

Date of Sample Receiving 14.09.2024 

Point of Sample Collection From ETP Outlet 

Sample Collected Bv Customer 

Purpose of Analysis Monitoring 

TEST RESULTS: 

Standard 

Sr. No. Parameters Unit Results Limit asper Test Protocol 

HSPCB 

1 Colour -- Colorless -- IS-302.S(P-·4) 

2 Odour 
.. 

Odorless ·- IS-3025(P-5) 

3 pH -- 7.31 6.0-9.0 APHA 23rd Ed. 4500 H B 

4 Chemical 0 xv£en Demand(COD) m£/I 107.0 1400 APHA 23rd Ed. P-5220 B 

5 
Bio-Chemical Oxygen Demand 

mg/I 26.0 sop IS-~025 (P-•44) 
(BOD) at 27°C for 3 days 

6 Total Suspended Solids mg/I . 38.4 1500 APHA 23'rd Ed. 4500 H B 

7 Oil & Grease mg/I 4.6 10 IS-3025 (P-39) 

8 , Ammonlcal Nitrogen (as N) 
! mg/I 10.7 50 IS 3025 (f-34) 

9 Total Dissolved Solids mg/I . 1926.0 N.S. ~PHA 23rd Ed.,2S40 C 

10 : · Phenolic;: compounds (as C6HsOH) mg/I N.D. 1.0 ·• f,PHA 23rd'Ed.,55309 

' 
11 · Total chromium (as Cr) mg/I 0.94 2.0 AP.HA 23rd Ed.,3111 A B C 

12, · Conductivity µs/cm 
2964.0 N.s: APHA 23rd Ed.,2510 B 

. . . _ · .. 
'13· :· SulP,hide (as S) mg/I 1.8 2.0 

. 
1S-3025(P-29) 

. 1:4. SAR (Sodium Absorption Riition) -- : 
16.4 26 APfiA Z3rd Ed. , : "': ' . R~~ a-~k N_-S:,Not Specified, - ND-Not Detectable, Standard' Limits are g.iven by client as per con·sen~ . 

. ~ 

Checked By A~ . · ry 

Note: l. The result listed rerer only to tho tested samples and applicable parameters. \ r.::( ll::.-Vn, l 

2. Sample will be destroyed one monwi from the date or1s~ue 9r test certlOcate. · ~ , • • • ,. J 
3. Any complaints about this rcpo" should be communicated within 7 days or Issue oftllls rep<>" :C:. ~ ':\,' ' 
4. The repon is Not to be reproduced-wholly or in pa" and can Not bo used as an evidence i11 the Court orlaw and should Not be us W~ (') '4.'g 

Media without our special permission in writing. ~ "'I 

I 

I 

I 

I 

I 

I 
I 
I 

I 
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,;: 

' ' ' t .. , 
•AEL* 

flSlfl ENVlltO LAB 
(An ISO 9001 :2015, 14001 :2015 45001 :2018, CPCB Govt. Approved Laboratory) 

Job Description : Environmental Testing, Calibration of Equipments, ETP/STP Plant Operation Etc. 

Branch Off. : 03, 1st Floor, Hotel SANAYA Complex, Slkka Colony, Delhl Road, Sonlpat-131001 (HR) 

Ph. No.: 9992999998, 9996996689 Emall : atservlces2100@gmall.com, lnfo@atservlces.co.ln 

Test Report 

I Rep?rt No.: AEL/ SE/ 14092024/ WW / 01 I Reporting Date:18/ 09/ 2024 I 

Issued to: 

M/s Shivam Enterprises 

Plot No.-274, HSIIDC Bar hi, Phase-I, 

Soni at - 131101, Hra ana 

SAMPLE PARTICULARS: 

Type of the Samo le 

Date of Samole Receivine 

Point of Sample Collection 

Sample Collected Bv 
Purpose of Analysis 

TEST RESULTS: 

Sr. No. Parameters 

1 Colour 

2 Odour 

3 pH 

4 Chemical Oxygen Demand(COD) 

5 
Bio-Chemica l Oxygen Demand 

(BOD) at 27°C for 3 davs 

6 Total Suspended Solids 

7 Oil & Grease 

8 Ammonical Nitrogen (as N) 

9 - Total Dissolved Solids 

10 . Phenolic compounds (as C6HsOH) 

11 Tota l chromium (as Cr) 

12 Conductivity 

13 . Sulphide (as S) 

14. SAR (Sodium Absorption Ration) 

· ~ · -;,,,, 

Che.eked By 

~ 

I 

Sample I'd 
Date 
Period of testing 

: AEL/SE/140924/ WW/01 

: 14.09.2024 
: 14.09.2024 to 18.09.2024 

Untreated Effluent Water Samo le 

14.09.2024 

From ETP Inlet 

Customer 
Monitorin_g 

Results Test Protocol 

Unit 
.. Lt. Greenish IS-302S(P-4) 

-- Mild IS-3025(P-5) 

-- 6.37 APHA 23rd Ed. 4500 H B 

mg/I ~ 831.4 APHA 23rd Ed. P-5220 B 

mg/I 249.0 IS-3025 (P-44) 

mg/I 196.0 APHA 23rd Ed. 4500 H B 
. -

mg/I 21.4 IS-3025 (P-39) 

mg/I 33.6 IS 3025 (P-34) 

mg/I 3 140.0 APH'~ 23rd Ecl.,2540 C 

mg/I 1.06 APHA z3rd Ed.,5530 

mg/ I 3.69 APHA 23rd Ed.,3111 AB C 

µs/cm 
4832.0 -~PHA 23•d Ed.,2510 B 

. . .... 
mg/I 8.4 . IS-30~S(P-29) 

-- 96.4 ,APHA 23rd Ed. 

-
N\/1 - -,. 

Au n lg 
. ,,.., 

~

' . 
. ~n. ~ 

Note: l . The result listed refer only to the tested samples and appllcabl • ~\>---,-, ~ * 
2. Sample wlll be destroyed one month from the date of Issue of test cer~l~:~•ters. 

' i,v A 'Q' 

3. Any complaints about th is report should be tommunltoted within 7 days oflssue of this repcm · 

4. The report ls Not to be reproduced -wholly or In part and can N t b . 

Media without o s I I l l l rl I o e used as an evidence in the Court of law and should Not be us-• 

ur pee a perm ss on n w t ng. 
...-u 10 any advertising 

I 

' 
I 

I 
I 

I 
I 

I 
' 

I 

I 

I 
1 
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I 

p ==------===~ --.........i-,.,.,;;~__,.~,vmcmiaes•=•··e=nx::•= === 
VIEW TRANSACTION DETAILS 

~eference ID : 
5704B7066 

Transaction Type: Within PNB Payment 

From Aooount 04265011000180 

Transaction Date(dd/MM/yyyy): 25109/2024 

Request Date(dd/MM/yyyy): 2510912024 

To Aooount HR STATE POLLUTION CONTROL BOARD 

Beneficiary Account Number. 4916000100007912 

Beneficiary Bank Name: PUNJAB NATIONAL BANK 

Beneficiary Branch: 

IFSC Code: PUNB0498800 

Transaction Amount: INR 2,700.00 

Remark: pollution resampling fee 

Transaction Starus: Success 

External Reference Number. 
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